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part of the steel plant and this would 
nave its repercussion on the coal industry. 
In view of that, do Government propose 
to c)tpedite this enquiry ?

Shrl T. T. Krishnamachari x I do
not see how this enquiry has any effcct 
on the prices as they are prevailing now. 
The retail prices fixed have no bearing 
on the retention prices at all, because 
of the very large margin between the 
retention prices and the retail prices. 
Even assuming that thfc Tariff Commi
ssion recommends an increase and assu
ming thai the Government accept that 
increase, the retail prices will not be 
affected.

Rural Electriacation

*276. Shri S. C. Samanta i WiU the 
Minister of Irrigation and Power be
pleased to state :

(a) whether any master plan for 
rural elearification has been formulated 
by Government;

(b) if so, the details thereof;

(c) the extent to which the scheme 
will be completed during the First 
Five Year Plan and how much money 
has been allotted for it j

(d) whether the State Governments 
will bear a share of expenditure or the 
Central Government will advance the 
whole amount as loan; and

(t) the rural electrification schemes 
taken up by different State jpovern- 
ments either by themselves or with the 
help of the Central Government up- 
til now ?

The Deputy Minister of Irrigation 
and Power (Shri Hathi) t (a) to (e). 
A statement is laid on the Table of the 
House. [See Appendix II, Annexure 24].

Shri S. C* Samanta : In the state
ment It is said that during the first plan 
period, the Central Government have 
sanctioned loans for small town and rural 
electrification sch'j’n ?̂ in th-̂  virioi<i 
States for a total sum of Rs. 20-67 
crores. May I know whether during 
the Second Five Year Plan period, 
illotment for rural and amall town 

clectKfir will be made separately or 
an overall grant will be made ?

Shrl Hathi t The various State Govern- 
merts have in their plans made claims 
for various amounts for rural electrification. 
The total figure of all such claims comes 
to about Rs. $0 crores.

Shri S. C. Samanta t According to 
the rural electrification programme in 
West Bengal, I find that there is no place 
for Tamluic; may I know whether it hat 
been sanctioned ?

Shri Hathi: That is for the considera
tion of the State Government. They 
propose various schemes for which loan is 
to be granted.

Shri S. C. Samanta t May I know
whether the West Bengal Governmen 
have applied for the sanction of this 
scheme and if so what decision has been 
taken on that ?

Shri Hath!: I remember to have 
received a communication from the West 
Bengal Government. That was in connec
tion perhaps with the acquisition of that 
power station.

Shri L. N. Mishra t May I know 
whether the earnings from the various 
electricity undertakings in the Stat-s a;e 
being utilised for rural electrification ? 
If so, may I have the figures for the 
various States under this head ?

Shri Hathi : As far as the elcctridty 
boards are concerned, all the earning* 
should be ploughed back to that industry. 
That is the idea. We have not got yet 
the figures of the profits from the various 
State Governments.

Shri Joachim Alva s Has Govern
ment taken a correct appraisal of the 
role of Jog waterfalls in Bombay and is 
Go\fernment aware that nearby towni 
which are hardly ten miles away from the 
Jog waterfalls are going abegging for 
ectricity ?

Shri Hathi : That comes within the 
purview of the Bombay State Govern
ment.

Shri ^Krishnacharya Joshl : Ques
tion 284 also may be* taken along with 
this.

Shri Heda : I have no objection.

Mr. Speaker i The two Ques 
may be taken together.

Salt
*278. Shri Krishnaoharya Joahis

Will the Minister of Production be 
pleased to state whether the Regional 
Boards set up in the Salt producing areas 
have made their reconmiendations to the 
Central Board remrding the utilization 
of the proceeds of the Salt Cess ?

The Minister of Production (Shri 
K. C. Reddy i 1 Not yet.
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The fim meeting of a Reeional Board 
— that for Sauiashtra and Rutch—took 
place on 17th November and others are 
programmed to take place in the coming 
nwo months.

Salt C«M

*284. S h H  H e d a  : Will the Mi
nister of P ro d u c tio n  be pleased tastate:

(a) the total Salt cess collected so fiir;

(b) the e^nditure incurred on the 
resea-ch sutions out of this cess ftmd; 
and

(c) how the balance of the amount 
has been spent?

T h e  M in is te r  o f  P ro d u c tio n  (S h rl J L C . R ed dy ) : (a) The total collection 
since 1947 upto the end of September 
195 5 was Rs. 692 •'t4 lakhs.

(b) No separate figures of e f̂penditure 
on Research Stations is available.

(c) The cess collections are credited
to General Revenues, and all expendi
ture on the Salt Organisation, mainten
ance and development of salt works, model 
farms, test laboratories, etc. is met out 
of the General Revenues.

S iir i  K rish n a c lia ry a  Joahl 1 May
I know how the proceeds of the salt cess 
arc being utilised at present?

S h r l  K . C . R e d d y  t The proceeds 
from the salt cess are utilised to meet the 
expenditure of the Salt organisation and 
the development of the salt, industry, 
broadly s[>eiUcing.

S h r l  K ria h n a c lia ry a  Joslil 1 May
I know if there is any proposal to levy a 
tax on salt?

S h r i  K . C . R ed d y  : No, Sir.

S h r l  S. € •  S a m a n ta  t May I
know why other Regional Boards are 
not meeting?

S h r i  K. C. R e d d y  : These Boards 
Were constituted in October this year and 
they have been meeting one after the other.

S h r l  H e d a  t To what extent has the 
amount collected from salt ress was been 
spent and if the amount has not been spent, 
may I kniw whether it lapses or whether 
it is used for the next year ?

S h r l  K . C. R e d d y  t The present 
procedure is that the propceeds of 
the salt cess are' credited to the general 
revenues and the expenditure also is met 
from general revenues. No separate fund 
for salt oess collected has been decided 
upon. Wc are discussing this with the 
Finance Ministry.

River Valley Projects

 ̂ *279. Shri L. N. Mlshra 1 Will the 
Mmister of Irritation and Power be
,pleased to state:

(a) whether the Union Government 
icceive regular returns from the various 
river vallry projects of the country giv
ing lists of equipments and machinery 
surplus to their requirements; and

Qy) if so, whether equipments and 
machinery thus spared are given to 
others who require them?

The Deputy Minister of 
Irrigation and Power ( Shri Hath!) 1
(a) and Cb) The Central Water and 
Power Commission who had been entrust
ed with the responsibilities of Coordi
nating work in this regard, was experiencing 
considerable difficulties in obtaining lists 
of surplus e(^uipment from the various 
project authonties. The matter was brou
ght to the notice of the coordination 
Board of Ministers at the Board’s meet
ing held in October last and then taken
up with the States at Ministers’ level,
we have received their assurance for a
quick supply of information. In the 
meantime returns have been received from 
some ot the major projects and the surplus 
equipment detailed therein have been 
offered to other projects. Arrangements 
have been made to circulate to projects 
needing equipment or of surplus lists as 
and when they arc received.

Sliri L. N. Mlshra : May I know 
whether the Government has Rot a list of 
machineries and equipment which are 
surplus in the various projects and the 
machinery required in other projects?

Shri Hatlil 1 We have now the lists
Irom major projects and some other 
projects also Rivinc the surplus machinery 
with them and also the list of machinery 
required by other projeas.

Sliri L. N. Mlshra : May I know 
whether some of the projects have taken 
objection to the utilisation of the surfdus 
machinery on the ground of transfer costs ?

Shri Hathi: They have not actually taken 
objection about the cost; but sometimes 
t h e y  object on the ground that the machi
nery is rather old and they would like to ^  
in for new machinery. But wherever the 
question of cost would arise . the Central 
Uovexnment would decide  ̂it.

Slui L. N* Mishra 1 May I knew
whether ĥe surplus machinery m Durga- 
pur barrage is expected to be utilised 
somewhere else ?

Shri llathl 1 About 7 pieces of 
machinery— I have got the list with me—  
have been selected for the Kosi P r o ^  
from the D.V.C.




